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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

OA/m^^iCCW 19
K«P, Bhattacharva

COUNSELAPPLICANT(S)

U.O.I.
VERSUS

Shri B,8, Srivastava

RESPONDENT(S) COUNSEL

OfBce Report Orders

1D.4>90 OA 625/90

Applicant through Shri\R,N, Gupta, proxy
counsel for Shri 8,8, Srivastava, counsel,

At the request of Shri R«N. Gupta,

the case is adjourned to 17.4,1990,

1 7,4.1990

( I,K, R^gotra/;/^'^ ( Amitav Banerji )
Member (A) Chairman

^ ^ fi> .
OA- gRS'ltO

Present: Shri gfrtrtrcol-idry, Counsel for

applicant, i

. Heard the Ld, Counsal for the applicant.

This is a cass where ths applicant has been

uorking as a Peon on the non-technical side.

In his channel he has been cgnsidared for

promotion and he is presently uorking as Oaf try.

Further promotions in his oun line will be

auailabls within the prescribed quota as LH'-C,

The applicant in the present, application is

comparing and seeking promotion uith those uho

are on the technical side. The comparison

betueen the seniority of those who have ujorked

all through on the technical side uith non

technical person is not relevant. The basis

for filing th^ application presently is the

representation made on 5,1 ,1 990 to the

Minister for Science and Technology, The

' Contd,,,,
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From .prfc~--j3aGS

['•li'nister For SciencG and Technology has

explained t'cie pos;ition in his ansuer at

Annexure-I^ to Shri 3amff r'1u!<hsrjsa, Membsr

of ParliamcBnt uho had sponsored his case,

Repeated reprgsbhtations cannot be c.onsidered

as supporting point for the purpose of

promation« Hav/ing regard to ths abous ug are

•0Dt inclined"to issue noticejas prayed for

by the Ld, Counsel for the applicant,or to

consider admissian of the case. Dismissed

at ths admission stage.

(IoKI Rasfiotra)
Member (A}/7/y5,

(Amitau Banerji)
Chairman '


